
/ OPEN COURT------
C£NTRAl ADMINISTrtATIV£ TRIBUNAL
AllAHA3AJ B£NCH ALlAHABAJ

OR IGINAl APPlICAT 10 NO.1014 Of 2002
ALLAHABAD THIS THe:30TH DAY OF JULY,2004

HON'SLC: MRS. ME=RA CHHI8BER,Member-J

Kamlesh Rai.
5/0 Ramk~wal Rai,
resident of N-1/12 C 6, Nagla almiakothi,
Post Office Unkar Oistrict-Varanasi •

•••••••••••• Ap~licant
( By Advocate Sri 5.A. Murtaza )

Versus

1. Bharat Sanchar Nigam limited Varanasi,
through its Genral Manager, Varanasi.

2. Assistant General Mana~er, 8har at Sanchar
Nigam Limited, Varanasi

3. Union of India, through Secretary,
Ministry of Communication,Department of Telecom
Sanchar Bhawan,New Delhi•

••••.••.••• •Respondents

( By Advocate Sri O.K. Owivedi )

None for the applicant even in the revised call.
He has not even sent any request for adjournment or
adjustment. A perusal of order sheet dated 09.05.2003 showste-, 9·s. (j 3 ~ e..te1l.. ~
nona was peasent for the applicant. 'ven otherwise this case

~



,/ - 2 -

pertains to 8harat Sanchar Nigam Limited which is a
corporation and no notification IMs yet been issued
under section 15(2) of the Administrativ8 Tribunals

Act 1385 to brin~ 8harat 5anchar Nigam limited within

the perview of this Tribunal. therefore. this O.A. is

not even maintainable otherwise. Accordingly.this O.A.

is dismissed with no order as to costs • ..e.\~ ~ gilJ-Q.u. ~
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